FORM A

PUBLIC ANNOUNCEMENT

[REGULATION 14 OF THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
(VOLUNTARY LIQUIDATION PROCESS) REGULATIONS, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S. ANDREW INDUSTRIES (INDIA)
PRIVATE LIMITED

NAME OF CORPORATE PERSON

M/S. ANDREW INDUSTRIES (INDIA) PRIVATE
LIMITED

DATE OF INCORPORATION OF
CORPORATE PERSON

23*° SEPTEMBER 2009

AUTHORITY  UNDER  WHICH
CORPORATE PERSON IS
INCORPORATED / REGISTERED

ROC CHENNAI UNDER THE COMPANIES ACT, 1956

CORPORATE IDENTITY NUMBER
OF CORPORATE PERSON

U29268TN2009FTC072995

ADDRESS OF THE REGISTERED
OFFICE OF THE CORPORATE
PERSON

NO. 5/9, 1°T MAIN ROAD, THIRUVALLUR NAGAR, 8™

STREET, KODUNGAIYUR CHENNAI-600118,
TAMIL NADU

LIQUIDATION COMMENCEMENT
DATE OF CORPORATE PERSON

28™ APRIL 2021

NAME, ADDRESS, EMAIL
ADDRESS, TELEPHONE NUMBER
AND THE REGISTRATION NUMBER
OF THE LIQUIDATOR

NAME: VELLI PARAMASIVAM

ADDRESS: PRIYADARSHINI APARTMENTS,
#10/154, N.M.K. STREET, AYANAVARAM,
CHENNAI-600023, TAMIL NADU

E-MAIL: VELLIPARAMASIVAM@REDIFFMAIL.COM
MOBILE: 9381007845

REG.NO: IBBI/IPA-002/IP-N00311/2017-18/10940

27T MAY 2021

8..| LAST DATE FOR SUBMISSION OF
CLAIMS

Notice is hereby given that the M/s. Andrew Industries (India) Private Limited has commenced
Voluntary Liquidation on 28" April 2021. The stakeholders of M/s. Andrew Industries (India) Private
Limited are hereby called upon to submit a proof of their claims as on the commencement of this
Liquidation process in the appropriate Form as per IBC Voluntary Liquidation Regulations 2017, on
or before 27" May 2021 to the Liquidator at the address mentioned in the above Item 7. The financial
creditors shall submit their proof of claims by electronic means only. All other creditors may submit
the proof of claims, in person or by registered post or by electronic means.

Submission of false or misleading proofs of claims shall attract penalties. /ﬂ
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VELLI PARAMASIVAM
LIQUIDATOR OF THE COMPANY
REG.NO: IBBI/IPA-002/IP-N00311/2017-18/10940

DATE: 3.5 -202)
PLACE: CHENNAI
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